NATIONAL COMPANY LAW TRIBUNAL

SINGLE BENCH 2.0 \>
CHENNAI

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF CHENNAI BENCH, CHENNAI
NATIONAL COMPANY LAW TRIBUNAL, HELD AT 10.30 AMON 7 (,0& 2=

PRESENT: SHRI Ch. MOHD SHARIEF TARIQ, MEMBER - JUDICIAL
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MA/210/1IB/2018 in TCP/413/IB/2017 20

ORDER

Counsel for the Applicant present. Counsel for the Liquidator present
and filed a memo wherein it has been mentioned that no funds are available
to pay salary to the employees for the months of April and May 2018 and
the same may be treated as Insolvency Resolution Process Cost towards the
cost incurred during the insolvency period. The Liquidator is at liberty to
record that the same is treated as the cost of CIRP. In view of the memo

filed by the Liquidator, the Application stands disposed of.
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